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4 	L1.4.96 	6hri B..Tripathy, learned counsel 

for the petitioner is permitted to correct 

the typographical error by filing a rtmo 

to that effect. 

Heard Shri 'B is .Tripathy,le rned 

counsel for the petitioner and Shri Ashok 

Mohanty,learned Senior Standing Counsel 4  

appearing for the Central Government. 

The grievance of the applicant is 

that he has not been paid any sa'ary 
I, 	 \ 

during tk'e period comnencing from 5.10.1992' 

to 17.6.1993. The applicant is a 

eratOr and was posted at Telephone 	. 

.cc hange, Kord put • th 14.10 .J. 991, he was 

transfto Sunabeda which is 15 kms. 

from Kora put. He rprese.nted the 

respondents1  and this Tribunal, by its 
I— 	 \ 

order cated 1.10.1992 in Criginal 

Application No.508/92, granted the stay 

of the order of transfer. The fact 	 . 

rernaiSthat the stay order was operative 

uptO 17.6.1993. Ultimately the Lriginal 	 - \ k 

Application was dismissed on 20.5.1993. co  

The applicant joinedunabeda on 16.6.1993. 

His simple prayer is that remuneration 

should be paid  to him for the period 	' 

covered by stay from 5.10.1992 to 

17.6.1993 duing which period he ,as on T I 6 

leave. The applicant has not placed his 	 ' D 
grievance before the departmental 	 c 	(ç 
authorities who can dispose of his 	e--4-- J4- 
representation, and therefore, the main 

grievance in the Driginal Application .9- 
can be disposed of by a suitable 

direction. I direct the applicant to 

file a representation before kespondent 2 

Telecom District engineer, Koraput, 

/ 



(- 2?id1C 

1,10.9 	Dte of 	 Order with Sigaatur 
Order 	rder 

...4 111.14.96 stating the full background of his 

case and seeking salary due as per 

law for the per iod rrient ioned above 

within a  ceriod of 15 days from 

the date of receipt of this order. 

The Telecom District c.ngineer, 

Koraput Res.2) shall dispose of the 

same in a  speaking order within a 

period of 8 weeks from the date of 

receipt of the zepresentat ion. 

Respondent 2 shall dlso hear the 

applicant before disposing of this 

repre se ntat ion. 

with these observations and 

direction the application is disposed 

of. 
Hand over copies of the orders 

to the counsel for both sides. 

MMBiR (s-ti)MTh T±TIVE.) 


